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SaraAM 

When the maIer was called for second time at 4-07 p.m., none 

appears for the applicant and the applicant himself was also not present. 

We find that the notice dated 29.5.97 was issued on both the parties 

after the matter was transferred from the Hon'hJe High Court.espite 

that none appears for the applicant 
	

We are, therefore satisfied that 

the applicant is no longer interested in pursuing the matter and, therefore, 

it is dismissed for default. None appears for the respondents 
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